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1. Yr.H.A.Sawant;
Counsel for the
Applicant. :

2. Yr.N,K,Srinivasan
Counsel for the
Respondents.

CHAL JUDGHYENT : ' Date: 3-6-94
(Per il S.Des npande, V,C. 0

The only cohtroversy is about
the issue of passes to the applicant on the
ground that he has not vacated the residen-

tial quarters which had been allotted to him.

2. ‘ In Wazirchand vs. U.C.I., Q..
No.2573/89 decidea on 25-10-90 by Full Bench
of this Tribunal it was ®rg held that
disallowing of one set of post retirement
pas%ffér each month of unauthorised retention
of railway quarter is unwarranted. In view of
this action on theipart of the rail@?s in
withholding the post retirement passes

of the applicant cannot be supported.

3. The réspondents are directed

to issue post retirement passes to the
applicant as admissible under the Railway
Servants Pass Rules,1986. In view of this relief,

relief clause 8(b) is not pressed. O.A. disposed

N

of with the above direction.
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